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1. Proceedings under Section 67 of the U.P. Revenue Code, 2006 is 

pending consideration before the Respondent No.4 namely Tehsildar 

(Judicial), Tehsil Kol, District- Aligarh in Case No.18677 of 2021. In the 

said proceedings, an objection was also filed by the petitioner on 

18.08.2025.

2. It is argued that though the case under Section 67 of the U.P. Revenue 

Code, 2006 is pending consideration before the Respondent No.4 namely 

Tehsildar (Judicial), Tehsil Kol, District- Aligarh since 2021, hence a 

prayer has been made to direct the respondent no.4 to decide the aforesaid 

case, expeditiously.

3. Heard counsel for the parties and perused the record.

4. In this view of the matter and also in the interest of justice, the present 

writ petition is disposed of finally directing the Respondent No.4 namely 

Tehsildar (Judicial), Tehsil Kol, District- Aligarh to decide the case filed 

against the petitioner being Case No.18677 of 2021, Computerized Case 

No.T202118020218677, expeditiously and positively within a period of 

four months from the date of presentation of certified copy of this order. 

February 2, 2026
Swati

Versus

Counsel for Petitioner(s) : Radhey Shyam Yadav
Counsel for Respondent(s) : C.S.C., Krishna Kant Singh

(Prakash Padia,J.)

Ramji Lal Baghel
.....Petitioner(s)

State Of U.P. And 4 Others
.....Respondent(s)
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